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ORDER-SHEET FOR MAGISTRATE'S RECORDS
DISTRICT : SONITPUR.

IN THE COURT OF SESSIONS JUDGE, SONITPUR AT TEZPUR
Criminat (Bait) No. 116/2022

Sirajul Islam Vs. State of Assam

This is an application u/s 439 Cr.p.C. filea Oy Sira;ul lstam,

seeking bail for accused Nurjul Islam, Matijur Rahman,
Jainuddin, Ainul Huque and Wahidur Rahman @ Hussain,
who were arrested by police in connection with Chariduar pS Case

No. 5412022 u/s 3951420 IpC, corresponding to GR Case No.

714122.

I have heard the learned lawyers appearing for both sides

and also gone through the contents of the case diary.

Learned counsel for the State Sri. Munin Ch. Baruah

objected the bail prayer contending inter alia that accused were'
found involved in the offence of cheating of innocent persons in
the pretext of selling original gold but in fact sold fake gold to
innocent persons. To this effect, there is sufficient evidence of
accused persons having been involved in the commission of crime

and they do not deserve to be released on bail.

On the other hand, learned counsel appearing for the
accused submitted that none of the alleged victims have filed the
FIR and in the face of such a fact police has no business to file
FIR as accused have not cheated any police personnel for filing
the case. Police has registered a case against the accused persons

on wrong premises. Moreover, no such fake gold had been

recovered by police from the possession of any of the accused

persons. Therefore, learned counsel appearing for accused

persons submits that accused persons deserve to be released on

bail.
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Having heard tt" r.i*t .ont.ntiont J the learned lawyers

appearing for both sides and on careful perusal of contents of the
case diary, it transpires that police based on specific information

arrested the accused persons and recovered an amount of Rs.

7,35,0001- from the possession of the accused persons which

clearly shows that accused were involved in illegal activities. Even

though none of the sufferer/victims have filed the FIR

nevertheless the FIR can be filed by any citizen against the
offences of this nature. Offence is a crime against society and

person can

victims only.

any

the

Since police seized huge quantity of money from the
possession of accused persons, in the absence of any explanation

offered by accused for possessing such amount, the normal

presumption against accused is possession of ill gotten money.

Therefore, considering the nature and gravity of the
offence, this court is not inclined to grant bail to accused persons.

In the result, bail petition stands rejected.

Send back the case diary in seal cover.

Accordingly, Misc(Crl.) case disposed of.

file FIR against any criminal not necessarily by

c4-)_--'
Sessions Judge,
Sonitpur,Tezpur.


